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No. 8] HYDERABAD, MONDAY, MARCH 28, 2016.

TELANGANA BILLS
TELANGANA LEGISLATIVE ASSEMBLY

Under the Proviso to rule 97 of the Rules of Procedure
and Conduct of Business in the Telangana Legislative.
Assembly, the Speaker has been pleased to order the
Pubiication in the Telangana Gazette of the following Bill
together with the Statement of Objects and Reasons
relating thereto, and the Bill and the Statement of Objects
and Reasons are accordingly Published for general
information.

To be introduced in the Telangana L_egisiative
Assembly.” ' :
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Short Titla.

Authorisation of
supplementary
appropriation of
moneys from and
outofthe
Consolidated Fund
of the State of
Telangana for the
financial year
which commenced
on the 1st April,
2015

Appropriation.

L.A. BILL No. 8 of 20186.

A BILL TO AUTHORISE APPROPRIATION OF
CERTAIN FURTHER MONEYS FROM AND
OUT OF THE CONSOLIDATED FUND OF
THE STATE OF TELANGANA FOR THE

SERVICES OF THE FINANCIAL YEAR

WHICH COMMENCED ON THE 1% APRIL,
2015, '

Be it enacted by the Legislature of the State
of Telangana in the Sixty-seventh Year of the

- Republic of India as follows:-

1. This Act may be called the Telangana
Appropriation (No.2) Act, 2018. '

- 2. The State Government may appropriate
from and out of the Consolidated Fund of the State
of Telangana, for the financial year which
commenced on the 15t April, 2015, a further sum
not exceeding Twenty two thousand seven hundred
thirty nire crores eighty six lakhs and ninety four
thousand rupees, being moneys required to
meet, _

' (a) the supplementary grarits fnade b.y the
Telangana Legislative Assembly for that year, as
set-forth in column (3) of the Schedule; and

(b) the supplementary expenditure charged
on the Consolidated Fund of the State of Telangana

for that year, as'set forth in column (4) of the
- Schedule. |

3. The sums authorized to be appropriated

from and out of the Consolidated Fund of the State

by this Act, shall be appropriated for the services

and purposes expressed in the Schedule in refation
to the said vear. -
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STATEMENT OF OBJECTS AND REASONS -

The Bill is introduced in pursuance of article 205 of the
Constitution of India read with article 204(1) thereof, to provide for
the appropriatior out of the Consolidated Fund of the State of
Telangana, of the moneys required to meet, _

(a) the supplementafy grants made by the Telangana
. Legislative Assembly for the expenditure of the State Government
for the financial year which commenced on the 1% April, 2015; and

(b) the suppiementary expenditure charged on the said Fund
for that year.

EATALA RAJENDER,
Minister for Finance, Planning
Small Savings, State Lotteries,
Consumer Affairs, Food, Civil Suppliesand
Legal Metrology.
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MEMORANDUM UNDER RULE 95 OF THE RULES OF
PROCEDURE AND CONDUCT OF BUSINESS IN THE
TELANGANA LEGISLATIVE ASSEMBLY.

The Telangana Appropriation {No. 2)Bill, 20186, afteritis passed
by the Legislature of the State, may be submitted to the Governor for
his assent under article 200 of the Constitution of India.

EATALA RAJENDER,
Minister for Finance, Planning
Small Savings, State Lotteries,
Consumer Affairs, Food, Civii Supplies and
’ Legal Metrology.

Dr. S. RAJA SADARAM,
Seqretary to State Legislature.




